GOVERNMENT OF INDIA
MINISTRY OF FINANCE
INCOME TAX DEPARTMENT
OFFICE OF THE CHIEF
COMMISSIONER OF WEALTH TAX
CCIT, GHAZIABAD

IO

To,

KAMAL SINGHAL

A-602, 21ST, MILE STONE RESIDENCY , MEERUT
ROAD

GHAZIABAD,Uttar Pradesh

India

PAN: Dated: DIN & Letter No :

AFJPS2483P 27/11/2024 ITBA/COM/F/17/2024-25/1070687926(1) [ [ 4

'Sir/ Madam/ M/s,

Subject: Wealth-tax Act, 1957/Letter - Letter

Sub: Renewal of registration as a Valuer under section 34AB of Wealth

Tax Act-1957 -Reg

With reference to your letter/application received in this office on 10.01.2024 for
renewal, it is informed that your name has been registered u/s 34AB of the Wealth-

tax Act, 1957 as valuer for the classes of assets mentioned as follows: -
Valuer for - “Jewellery’
1. Your Registration No.is VALUER- 09/2024-25 in the Register of Valt;ers
maintained in the office of the Chief Commissioner of Income-tax, Ghaziabad.

Your registration shall be effective from 27.11.2024.

2. In this regard, it may please be noted that:

(i) The report of valuation shall be prepared by you in the prescribed form (
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including ail required information and documents) as per Rule 8D of Wealth-

tax (Third Amendment) Rules, 1972 and the details of all such reports of

- valuation will be kept in a separate register and will be produced before the

undersigned whenever required.

(i) The fee for the valuation of any asset shall be charged by you as per

rule 8C of Wealth-tax Rules, 1957 and shall be acceptabte to you A rece!pt of

_ 1, gutatlon or encouragement ofthe
profession of architectu countancy or company secretaries. ot such other
profession as the Board may specify in this behalf by notification .in the Official
Gazette and found gunty of mlsconduct in professtonal capactty, by such assomatfon
or institution, or Lo SR

(iii) In any other case, you are held gwlty of m;sconduct by the Ch!ef Commlssmner of
Income Tax in accordance W|th the procedure Ia|d doWn n rute 8F and rules 8H to 8K

of Wealth Tax Rules

You sha!l Jmmedlately after such convtctlon or as the case may be fmdlng, mtlmate__ _ T

the partlculars thereof to the Ch;ef Commzssmner of Encome-tax, Ghamabad

4, As per. rule 8A('13) of the Weatth Tax Rules 1957 notmthstandlng anything -

'_contained in sub rules (1) to (12) you shall not quatlfy for regtstratlon as a valuer !f -

|) You have been dlsmrssed or removed from Government Serwces or

(u) You have been convncted of an offence connected wnth any proceedlng under the_
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Income-tax Act, 1961 (43 of 1961), or the Wealth-tax Act, 1957(27 of 1957), or the
Gift-tax Act, 1958 (18 of 1958), or a penalty has been imposed on you under clause (
iii) of sub-section (1) of section 271 or clause (i) of section 273 of the Income-tax
Act, 1961 or under clause (jii) of sub-section (1) of section 18 of the Wealth-tax Act,

1957, or under clause (iii) or sub-section (t) of section 17 of the Gift-tax Act; or

(iil) You are undischarged insolvent; or,

(iv) You have been convi
imprisonment; or

) secretaries or such
,tlfrcation in the Official

(b)In case. of vrolatlon of the condltlons wntten m 4(1) to (v) above you w:il mform the

office of the Chief Commlsswner of Income-tax Ghazrabad |mmed|ately in wntrng

5. Whenever any penalty is imposed on you, you shal] mform the offlce of the Chief

Commissioner of Income—tax Ghaaabad about the nature of penaity wathln a month

as mentl_oned_:m_ the_r_ul_e _8_~_A(_1 3) o_f.-t_h_e Wea_ith*tax .R_ul_es_, 19_5_7_-.-

| 6 As soon as you accept jOb wrth Government/pub.hc sector undertakmgs .or any. non
-government employer you shalt mform the oﬂ’lce of the Chlef Commrssmner of -
Income—tax Ghamabad Durlng the sewlce the Regsstratlon wﬂl be suspended and.
.durmg thIS penod any report of Veluatlon W|II be treated as v0|d The reglstratron will

- ___'be treated as cancelled from the date of gettlng employment : S
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7. In case of violation of any of the conditions mentioned in section 8A of Wealth-tax
Rules, 1957 and misrepresentation of facts in the Form-N and in the process of your
applying for registration as a valuer or at any stage, comes to the notice of Chief
Commissioner of Income-tax, Ghaziabad, your registration as Valuer will be
cancelled under section 34AD of Wealth-tax Act, 1957.

8. It may also be noted that registration under section 34AB of the Wealth-tax Act,
1957 as well as your performance shall be granted for three years from the effective
date of registration, and in case of violation of relevant prbvisions or the above-
mentioned conditions or not finding the performance satisfactory, the registration may
be cancelled under section 34AD of Wealth-tax Act, 1957.

9. The application for renewal of approval should be submitted at least 60 days

before the expiry of the currelf\tl approval, i

L L

MANOJ KUMAR GUPTA
CCIT, GHAZIABAD

Copy to:

1. The Pr. Commissioner of Income Tax, Ghaziabad for kind information.
\_Z The ADG (System)-4, Income Tax Office, Vaishali, Ghaziabad for uploading in
departmental website.

3. The Income Tax Officer, Ward-2(1)(3), Ghaziabad for kind information.

MANOJ KUMAR GUPTA
CCIT, GHAZIABAD
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